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The applicants ha.-e filed the present Heviaw Petition
under Section 22(3)F of Administrative Tribunals Act, 1985,
for review of the judgeniiint dated 5.4.1991 passed in
UA 319/1988 titled 'Shri S.A.tl. Bilgrani Vs. Union of India'.

2. .The provisions laid down in C.P.C. for the Review of
the judgeoient also apply to the review of its judge,®nt by
the Tribunal v.-hich are as foilov/s

(1) Discovery of new and important matter or evidence,- or
(2) oome mistake or error either of fact or law or

procedure apparent on the face of the record; it
may or may not have been argued at the original

hearing of the case;

(3) On any other sufficient reasons, "ejusdam generis".

3. lie line that there is no error apparent on the face
of the Judgement, nor any other material piece of evidence has

. been alleged which v.as not in the knowledge of the applicants
at the time of hearing of the .main 0 .A. so as to call for

reconsideration of the judgement. In the present case, the
petition does not even enumerate any one of the above grounds.
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The petition is devoid o.t merit and i,s accordingly dismissed

by circulation.
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